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Registration T.A. NO.1928 ~f 1987
(W.P. o, 4538 off1985)
|
Bhuwanzchwar Misra | ..... Applicant
Versus g
Post Mastar Genzgal =nf Others
at Hazratganj, Lucknow .... Respondents
d
Hon.Mr,Justice K.Nath, V.o,
Hon.Mr. A.3. Sorthi,¥eber(A)
!
';’
. (By Hon.“r,Justice K.Nath, V.C.)

e havz he%rd “hri M.P.Sharma for the
applic-nt in suﬁporé of this amendment apolication.
The original %Writ Petltlon was filed on 4,9.85 for
caashing disciplina;y vroceedings egainst the 3oplicant

on thz basis of ths chargesheet datad 17.3.83 contained

in Annexura-1. During the pendency of the case, the
discinlinary proceédings have ended in a punishment
order dated 29.8.90). ..mendment is sought to quash

punishme2nt orcer and to claim full pension. The
[

epnlicant retired during the pendency of this petition,
|

Jde thirk that the jcausez »>f action for quashing

ounishment nrder involved new facts and circumstances

as compared with the cause of actinn for quashing
fi
the disciplirary proceﬁdlnos themselves. The

amendment orayedlfor ther:fore is not £it to be

allowed. The anﬁlicntian is rejzcted. It is

i
of course ouzzr to th2 dpnlicant to £ilz a2n aporoprizte
aprliceotinn unde$'the heministrative Tribunals Act.

J
The ‘Irit Petitigh itself has bseore infructuous. Th-

[
Wwrit Petitinn is therefore disprs-4 of //laﬁv e
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